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ORDER

Hon'ble Dr. Jose P. Verghese, Vice Chairman {(J)

The petitioner in this case was appointed as Lerox
Gperator  and being a man with hard working habits passed
his post graduate degree in History though not with very
bright colours, and a Diploma in Arc hieval Studie it

was stated that he continued to work as 7erox Operator in

the Archieve Department of Delhi Administration and

same time he has also been partly perforning the

ant Archivist Grade 11, Since theye

no promotional channel for a Zerox Operato:

iting announcement  of recrunitment Lo the post ¢

Avchiviet Grade 11 and the advertisement

zetted  post.

gqualifications were degree in
History with diploma in Archisves
Nutional Archieves of India. The

included  two years experience in

Tl mdo £ 3
knowledge of Urdu/Persian. The
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ier Respondent No. 6 viz., Snri bSenjay Kumay Garg was

i

. The petitioner approached by  this

16549 / p 3 r S : . 3y F
1643/94 on 16.8.199%4 finding that his name was

against the available single post rather the

@

Hes Ui‘;( ’”1! :{(‘ 3 Wpd  Tan oy K
B o § Shri Sanjay Kumar Garg was selected,

in the original 0A the person

Garg was not made & party. This Court by an order dated



1£.2,1995 allowed the petition on the ground

spondents have not conducted the selection nrocedure by
N &

applying a definite criteria to judge the merit and

augegs the cuitability of the candidate for interview.

[y

was also consgidered that

celection Board was also not

3. After the said order wWas passes; the

4

Regpondent No. 8 Shri Sanjay Kumar Garg filed a

spplication gtating that the order

divectly affected his appointment and since he

B

party, the order of this Co

and the petition may he reheard.

Petition came up before a Division Bench of

sreme Court

H
¥

5.1996 and after citing a number of B
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decigion datsaa

decizsiong, this Court rocalled its

16£.2.1995 and allowed the review petition.

filed an appeal to Hon’ble Supreme Court vic

sppeal No. 1544/97 and & Divigion Bench ¢

Court by an Order dated Februavy 21,1997

o

above said order in revi vting the
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w, st
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not justified in getting aside the 16.72,1985

in evercise of its jurisdiction to raview, The Supreme

aside the order dated 16,2,1088

as a party

ip the 0A and he also may be

stances
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ropdance  with law. It 1is nnder T

i

thig ; N - s Mafare s 1

rhis matter came up before us, which was directed to be
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